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usual notice. Dr B.P.Todi,learned
counsel for KVS is present. |

List on 1.1.2001 for written f
statement and order. a

‘.~

Vice-Chairman

Sri L.N, Yadav, the appli-
-cant appearing in persén is
present. The respondenté are
yet to submit its written state-
-ment. Four weeks further time
is allowed to the respondents to
file written statement.

‘List on 30.1,200% for- + — - -
written statement and further .

; %3«v$ g&yﬁﬁ~z,//”orders. R
% - 4/47(6 \“\Vw Y.  Vice=Chairman
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1'\ i 306101 List on 22.2.01 to enable the respondent
N to file written statement. if any. Pendency
of this application shall not ktand on: the
Q bar of the respondents to consider the case
63\\ >osetlee ot W of the applicant in the meantime.
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Vice-bhairman

The respondents has not filed the
written statement till now, though time
were granted earlier. Three weeks further
time is allowed to file written statemght
on the prayer of Mr.S.3arma, learned
counsel for the respondents. List on
12.4.01 for orders.
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Member Vice~Chairman /
/
\
’Applicant is absent. The
counsel for the respondents seeks -
for some time  to file  written
statement. Prayer allowed. ‘List on

8.5.2001 for

further orders.

written statement and

.
|
|

Vice-Chairman

No written statement S0 far

filed.The respondents are ordered to file
written statement within three weeks as a
last chance. List on 31.5.2001 for written
Statement and further orders. -
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.A. 399/2000

| i 03.07.01 ~ 7Nobody appsars on behalf of the applicant.
~ | | 5 ; Uritten statamsnt has bsen filed. The respondents
_}D'iQ°MuJ&Q?l i  are directed to serve the copy of the written
h | xo%7/%> ‘~9xu4 /&LQAUV\ 2 1 statament to tha applicant by regista;sd poste
;gnA/&wv;d\j;& ng IQL,AAWOJQvﬁ% List for hearing on 17=8«2001, —~
- i
a E ' mb
Y-S |
“ ! 17.8.01 The case was listed for hearing
| \ B | today.The respondents served a copy
| p ; of the written statement in the Court
| k ~ today. For that purpose the applicant
{ ﬁ  is given little accommodation to go
t\ ; through it. .
b List again on 21.8.2001. The
2.9 1/ l\ i]r | applicamt may filegd re joinder, if any,
Cory ':, ‘ /[ in the meantime.
‘o é“e%‘Jéﬂ””f;;izjﬁd: - ,
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e | 21.8.01 Heard counsel for the parties.
[ C/\HMV- 60}5\3 % | lﬁearmg concluded. Judgement delivered
OKXKJ‘*}k‘ 0,@’}4ﬂ}}\ in open ccurt, kept in separate sheets.f/
3\"\ | \ . | | The appllcation is dispcsed of. No orde ‘
| [
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Notes of the Registry Date | Otder of the Tribunal =~
I ‘

| | | |

| 31.5.01| Present : The Hon'ble Mr Justice K.
| : (Ikohima )

Agarwal, Chairman. _
The Hon'ble Mr K.K.Sharma,
Administrative Member .

On application made on behalf of the
respondents the 0.A is stood over in
order to enable the respondents to put -
in their written statement.

List on?3.7.01 for order.
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CENTRAL ADMINISTRATIVE TRIBUNAL
‘ GUWAHATI BENCH

Original Applicétion No. 399 of 2000,

ST = = e e o . _Petitioner(S)

D g

T e e e e e o Advocate for the
Petitjoper(s
“Versysm- ’

— e ~Union of £“§ié.§'2rifa — = = — o _Resrondent! -)

- e ) Sri S.Sarma

e P _Advocat s for the
: Respondent { o)
THE HON'BL&Z MR. JUSTICE D.N. CHOWDHURY,

VICE CHAIRMAN.
THE HON*BLE MR. K

«K+ SHARMA, ADMINISTRATIVE MEMBER .

1. Whether Reporters of local paperg May be allowed to s€e the
Judgment »

2 To Le referred ty the Reporter or‘not ?

3. Whether their Lordships Wish to see tne

4,

Judgment delivered by Hon'ble * Vice=Chairman.

- .

Date oFf DeCiSion' OZL-NQ&".QLOQ oo
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CENTRAL ADMINISTRATIVE TRIBUNAL ,GUWAHATI BENCH.

Original Application No. 399 of 2000. o,

Date of Order.: This the 21ist Day of Apgust.ZOOl.

The Hon'ble Mr Justice D.N.Chowdhury.Vice-Chairman.

The Hen'ble Mr K.K.Sharma,Administrative Member.

Shri L.N.Yadav .

Yoga Teacher

Kendriya Vidyalaya, .

Dimapur, Nagaland « o Applicant

Applicant appeared in person.
- Versus-

1. Uniocn of India
tnrough the Secretary, .
Ministry of Human Resource Development,
New Delni.

2+ The Commissioner, _ A ¢
Kendriya Vidyalaya Sangathan, ‘
18, Institutiocnal Area,
Shahid Jeet Singh Marg, : ‘ ‘
3. The Deputy Commissioner (Admn.) ‘
Kendriya Vidyalaya Sangathan,

New Delhi.
4. The aAssistant Commissioner,
K.V.S. Regiocnal Office, . .
Silchar Region,
‘Silchar. ' - . +. Respondents.

By advocate Sri S.Sarma.

CHOWDHURY J.(VlC)

The applicant is working as Yoga Teacher in Kendriya
Vidyaiaya since 24.10.8}. He was confirmed as a Yogo Teacher
with effect from 24.10.83. He ﬂis a graduate in punjab Univer-

[ A

sity and passed nine months Diploma in Yoga from Kaivalyadhama

 shreeman Madhava Yoga Mandira samiti Lonavla, Dist. Poona.

Cn the recommendation of the Sth Central Pay Commission  the
pay structure of the Yogo Teachers was revised. Accordingly
the KVS. authorities reccmmended a 3 tier pay Scale 'in. the

following fashion :

contd. .2



(

"Entry scale Rse 5,500=175=9000
senior scale  Rs. 6,500-200-10,500
" Selection Scale Rs. 7,500-250-12000."

On the recommendation of the DPC senior scale was granted
to the teachers of Kendriya Vidyalaya. The DPC also reco-

mmended the case of the applicant who was at the relevant

revised

time drawing pre-vé§cale{to»the senior scale of . 6,500~
10,500/=~. Aécordinély office order dated 26.4.99 was passed.
As a Yoga Teacher the pre-revised scale of the applicant
was Rs. 1400-2300/-. Consequentvupon the order the scale of

the applicant was fixed with effect from 1.1.96 as under :

"Date Pay in ordinary'sca&e Pay in Senior
as On l.1.96 RB5.5500= Scale of R3.6500~
175-5000 200-10500

with the date of
next increment

1.5.96 if other-
wise admissible".

1.1.96 (6200) . 6500

Necessary entry'regarding fixation of pay ix was accordingly#
made intimating the applicant.ywhile things rested at this
stage, the impugned cemmunicatiocn dated 8.5.2000 (Annexure-A)
was issued iséuing certain.clarification regarding f£ixation

of pay which is re-produced below :

®e ¢« ¢ « oIn this connection it is clarified that

the pericd of residence required to move from one
tier x® of the scale to the next tier is with
reference to the period the person concerned is
bbrne in that scale. The period of residencyg

does not have any corelation with the length of
service the person may have been in service before
coming into a scale in the present case since
he eligible Yoga Teacher would be taken into .
this scale with effect from 1.1.96 only all of
them would be placed at the lowest tier of the
scale and their residency period would start from
there. RREXKK e coovcoee®

L}

Sequal thereto by order dated 30.3.2001 the office order
- dated 21.4.99 was cancelled and thereby brought down the

applicant to the pay scale of #,5500-9000/ from Rs.6500-10500/~

\V/«v)// The legitimacy cf which is under chalienge,

contd..3
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2. The respondents filed written statement and contended
that the applicant could 6nly be fitted in the entry pay

scale with effect from 1.1.96 before granting him the

senior pay scale. It Was also contended that the senior pay
scale was wrongly granted which was Withdrawnjin the order
dated 30.3.2001. The letter dated 26.3.2001 granting senior
pay scale to the applic§n£ was neither furnished to the
applicant by the respondents nor the same was produced before
us. Be that as it may, the respondents cculd not have taken
such a step without giving the applicant a proper opportunity.

The impugned action on the part of the respondents to b;ing

»down the applicant to the lower scale could not have been

taken without giving any opportunity. That apart the

applicant could not be treated as new entrance and he could -
not be fitted in the entry‘scale. The impugned order of
cancellation and/or withdrawal of higher scale is visited

with civil consequences. Thus the impugned action in violation
of the ﬁrinciples of hatu:al justice is unsustainable in

lawe.

3. In curse of his submission Sri L.N.Yadav submitted

that he is entitled toc the senior scale and therefore' the

Tribunal should issue a direction granting him the senior J
scale on the basis of the materials on record. It is difficult

on our part toc issue such direction. We however leave it to

- 8ri Yadav to make appropriate representation before the

authority for considering his case for his due entitlement.
_ v !
If such representation is made the respondents shall consider

the same and pass necessary crder thereon within a period
of 2 months from the date of receipt of the representation.

With this observation the application stands disposed

of. No order as toc costs.

\ C 'v&ﬁ(,w\f ' ‘ ((\‘/‘\/

( K.K.SHARMA ) ( DN .CHOWDHURY )
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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Shri L. N, Yadav : Applicant.
| =Versus=
Union of India and others ¢ Respondents.
INDEX
Sl.No.  Particulars of Annexure | PageNo.
1. Application . : 1-11
2o - Verification @F NDI&—1 Je19 CKUS)ﬁDM N—) 12 £
3, Annexure No._lAOffice order No.13(NCT) Atog-os- 139
@ Selection scale w.ee.feleds84, 13 3
4, ~ Annexure No.k unstarred question No.163 14
5. Annexure No;3 B.A.degree 15
6e Annexure No.4 One yr.Diploma in Yoga | 16
Te Annexure No.5 in service course. 17
8. | Annexure No.6 certificate in sports from N.I.S. 18
9. Annexure Nq.7 experience certificate Govt.H.S.School,l‘)
10, Annexure No.8 application by J .S.Mak]:iani‘ 20
11, Annexure No.9 application by Principal K.V.Madhurai 21
12. Annexure No.1l0 application by Dr.Venkat Piya Govt.M.College 22 -
13, Application Dean Govt.Medical College Madurai 23
14, Annexure No.l2 application by Registered f’anjab University 24
15, Annexure No.l3 confirmation order No.F/VZ4-1l99; 25
16, Annexure No.14 senior scaled weeof. 1.1.96 26
17. | Annexure No.15 repi'esentation on Feb.7th 1988 27
18. Annexure No.16 three months training in Yoga,N.Delhi- 28
19, Annexure No.l7 unstai'red'question in Lok Sabha 5950 29
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH ::: GUWAHATI

(An Application under Section 19 of the Administrative

Tribunal Act, 1985 )

| GO
Original Application No.C§N5A/72ooo.

In-the-.matter..of -

Shri L. N. Yadav

Yoga Teacher

Kendriya Vidyalaya,

Dimapur, Nagaland,

l.

3.

«e«Applicant.

- Versus -
Union of India and others
through the Secretary,
Ministry of Human Resources,
Government of 1India,

New Delhi.

The Commissioner

Kendriya Vidyalaya Sangathan
18, Instifutional,Area,
Shadeed Jeet Singh Marg,

New Delhi.

The Deputy Commissioner,

( Administration )

Kendriya Vidyalaya Sangathan,

New Delhi.

The Assistant Commissioner,

KeVeSe ReO.,Hospital Road,Silchar

[Sivfkki/// e« e+ s Respondents

Contdoo 02/-
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DETAILS -QF .ARPLICATION. ™ e
1. , Particulars..of ..the..order..against _which.-.the

application-.is .made.

* The Applicant is filling the present application

seeking quaShing of the order .No.JF No.18-1/99-KVS
7 Ce ‘Qqhaaw o Bonasecunnve ]
(Admn 1) dated 08/05/2000 and  Order No.13 Government

N
of National Capital Territory of Delhi Directorate of
Education Establishment IV Branch 01d Sectt.Delhi-54.

Selection Grade List w.e.f. 1/4/84. (copy enclosed Annex.

© No. 1) Revision' of Pay Scale of Yoga Techear in KVS
~— '
classificatién regarding ( Grant of Senior and selection
scale to Yoga‘ teacher) has denied the Yoga teachers
their due selection scale from 1983 in spite of over
20 years of continuous service since 1981. Unlike the
Yoga Vteacher of N.C.T. of Delhi. Had informed thaf
457 Yogo Teachér were appointed in 1982-83 . Among of
them 91 Yoga teacher were given the selection grade
a8s per Rajya Sabha Unstared question No.163 (To be answered

on March 5th , 1999) Copy enclosed as Annexure No.2.

Yoga teachers of Kendriya Vidyalayas having at per with

their counter pafts in the N.C.T. of Delhi viz. possessing

@ Bachelor Degree with Three months training in Yoga

from recognised institution . On the recommendation

of Department Promotion Committee Yoga Teachers are
SLeetiva ghadp

granted Premotion Commitfee . Yoga Teachers are granted

selection grade in the pay scale of Rs.740-880( now

revised to RsS.1640-2900) we.e.f. April 11,1984 (alrady

copy enclosed in Annexure No.l) The above order is Violative

éht{///// Contd....2/-
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of the Policy of the Govt. of Indla regardlng selection-

and senior scale of employee 1.e that has been denied.
The applicant has al&eedy feelgthere is a room enough
to belive that applicant has been shown a bit of bias(base)
The applicant: Sept representation to the authorities'

from time to fimé for the selection and senior scale.
F_-

24 Juriédictiqnﬂcf.the.."l‘r;ibunale

The épplication declares that the subject
matter of the order against which he wants redressal
is within the jurisdiction of the Tribunal.

3. Limitation.

b
The!applicant further declares that the appli-

I I
cant is within the limitation period prescribed in Section

21 of the Administrative Tribunals Act,1985.

4., Facts.-of -the - Case.

4.1 Th? applicant is _working as a Yoga Teacher .

in the KendFiya Vidyalaya Sangathan since 24/10/81 and

confirmed w.eif. 24/10/83. and Gibaduate from th @b Punijab
(copy emclossed) Anned.No.3)

University and has passed n1ne months Diploma in Yoga

Education frqm Kaivalyadhama { Shreeman Madhava Yoga

jMandira Samiti Lonavla ,Dist.Poona ) ( from August,1980 to
Annex 4 copy enclosed)
April, 1981). Kaivvlyadham has been accepted as the
NATIONAL INSTITUTION IN THE FIELD OF YOGA EDUCATION
The applicaht ‘has attended in service course June,9l
to June 21, 191 in technical colleboration with Lakshmi

bai National .College of Physical Education Guwalior

( copy enclosed as Annex.NO.5).

N M/ ‘ © Contd...4/-
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g§. 4.4 The applicant has passed certificate course
in Gymastics under the Mass sports participant programme

from Netaji Subhas National Institute of Sperts in 1977.

Copy enclosed as Annexure No.6.

P T

|
The applicants has also Experience in Physical

4.5
Training Instructor at Mangen Hr.Sec.School
directorate of Education Dept. of Education
Govt.of Sikkim. (copy enclosed as Annexure
No.7)

4.6 The applicant is specialist in the field of

Yoga apreciation letter by Dr.J.Se. Makhani
Prop. & Head of Department of Orthopaed1c Sursery Goa’

Medical College on 3/7/81. (copy enclosed as Anne.Noe. 8)

. -~

4.7 | The Applicant is specialist in Chronic'diseases
and having very rich knowlege on disease and
preventation and cure. The applicants charactet
iand conduct are exemplary. Applicants of Yoga

lTeaching " has a nice effect and impact on students viée

Appreciatiqn certificates issued by the them Priheipal

of Kendraiya Vidyalaya Madurai (Tamil Nadu) vide MDU

No.6-4/82-83/LNY/273 dated July,31, 1983. (COPY encoosed

as Annexure No.9)

: 20 ~A
4,8 . The applicant has alsoheppreciate by Dr.Venkata-

.
. pia Prop .& Head of the Dept. of POHARMA
i
nology in its certificate says that the Appli-

cant is a specialist in the field of Yoga and dits

various applications. (copy enclosed as Anex.No.l0).

(>i\ét&i//// Contde..5/-



4,9 The applicant was also appreciated by Dr.

K.R. Jacop. M.S. (Dean) Govt. Medical College
of Maduri (Tamil Nadu) as per his certificate
he wants to inform the public that the applicant
is' an expert in Yoga . The Applicant 'is
skilled in art (Yoga). The Applicant developed
more concentration and kept him more physically
and mentally Fit and left an indeliable empre-

ss1on’1n his mind.( Copy enclosed as Annex,Noell)

4,10 The applicaﬁt was also appreciated by Dr.

Se Bhatﬁagar,' Director of Punjab University.
as per his letfer dt. 7th Feb, 1985. The applicant is
specialist in &oga. He is one of those learned person
who have abdevéloped special exercise for various type
of Chronic diseasés such as spndlylitis, Diabetes,'High
Blcod Pressure, Digestive ailments and the live Appedix
( copy enclosed as Annex.No.12)

. ‘ od dm JRAV o
4. 11 The appllcant was conflrmatlefﬁPn 24-10-1983

by the office order No.F-24-1/99/DVS (AR) -

Kendriya Vidyalaya Sangathan ., Ahmedébad

Region. { copy enclosed as Annex.No.1l3)

4.12 The applicant was fixed of pay in Senior Scale.
granted w.e.f. 1-1-1996 in the senior scdle
6500-200-10500. vide letter no.F-4-1/99-2000/KVS(AR)

Accts. dated 26 April, 1999. (copy enclosed as Annex.No.14)

| - | |
: W . Contd...6/-
P ] S
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4,13 The Iapplicant senﬂ' a representation to the

Commissioner ( KVS) (HQ.) New Delhi on the
stamp paper of Rs.2/- each five sheets dated 17/2/98

regarding pay scale of Yoga Teacher at per with per
1 : ’ i
and Yoga Teacher NCTO Govt.of Delhi. In this connection

then the Députy Commissioner (ACAD) informed that as
séon as the ‘d%cisioﬁ‘ is conveyed by the Ministry of
HRD, - the sade ;wiil be communicated. Vide letter No.
F.18-3/98~KVS(ADMN-I) dtd. 24-2;—980 (copy enclosed as
Annex.NQel54)L1

| g tiny

4.14 In spite of getting the senior or selection

I .
grade the aughority send the applicant in .3 months trai-

ning Yoga~'ahorgﬁith unqualﬁfied (Yoga Teachers who
have only .oée’ month traiﬂing in Yoga). The applicant
‘has already ihas passed nine months 'training in Yoga
‘from Kaivalfaéhama ¢+ G.S.College of qua in sessiéh

|
1980-81). H@wI unjustice was done with the applicant

(copy enclosed?as Annex:N0.16).

4.15. . The Yoga teaching scheme was eht;oduce in
Kendriya Giayalayaﬁ pburely on an exprimental basis

initially for a beriod of one year. Since the scheme
was @nviséd as temporary and e;cperimental the essential
qualificatiqns prescribed were Matriculation /Higher
Secondary ‘Qi@h a practical -knowledge ~and experience
of Yoga tr;ibing. The ‘'scheme was extended on yeariy
basis. As per LOK SABHA UNSTARRED QUESTION NO.5950'

to be anshéred on 3rd May, 1994 as per answer Deputy

MInister .for! education & culture in the Ministry of

Human Resoufc? Development (KUM.SELJA).

; - [ﬁi\qtfi///// | Contde..7/-
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#x¥ix ( copy enclosed as an Annex.No.17) (LOK SABHA
UNSTARRED QUESTION NO5959).

e
4.1 on dt. 27/12/88 The Board of Governors OKVS
was decided in 52 seeénd meeting that the
essential qualifications pescribed Graduation plﬁs
minimum 9 months to 1 year training in Yoga in a recogni-
sed institution 'be confirm?JﬁThe Yoga teacher who do
not -posses teh?P requisite qualification will continue
in the pay scale of Rs.1400-2300 untill and uniess they
acguire the requ?red qualification.

4.187. The service of Yoga Teacher who failed to
acquré the qualification . (Graduation- plus
nine honth training in Yoga Education) with
the prescribed period (4 years) for graduation
plus Ewo year for nine month training in yoga °
Education will be 1liable to be) terminated.
4,19 9. From 27/12/88 plus 6 year means 1994 to till
-date no action has been taken by the authorities 6”Q,
are- the termination of service who have not acquired
the requisite jqualification as prescribed period has

Leoen
already over.

|

4,20 Y9+ The competent authority accorded permission
to Yoga Teacher for appearing in higher exami-

nation even  beyond the limit of 10% prescribed in

education cod% of Kendriya Vidyalaya Sangathan sstrictly

for the pufpose of enabling them to acquire higher quali-

fications by them. [}i:iﬁl/////

Contdo- 008/-
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4,2) In its 58th meeting held on 20/4/95 the Bords

of Governer decided that Yoga Teacher Prossess-
ing a Bachelor's Degree with 3 monhts training in Yoga
from a recodnised institution may be confirmed. Because

unqulified Yoga Teacher became incurable headache for

-

KVS Authoritiés. (copy enclosed as per Annex.NQ.1l8).
1 | ‘
|
! Deead™
4.2% . Not: only this like VIRAPPAN the  Dakaits of

.

L?uwmmﬂ“&ﬂbt’Chandan & Murd@rs who kidnaps Dr.Rajkumar

L e :
Filpsﬁar to save VIRAPPAN ther Government

[ ,
of Tamil Nadu ;nd Karnataka wants to TADA Case culprits.

KVS have issped order for grant of T.A. and D.A. for
participaté for such Yoga Teacher who have completed
training proér mme conducted from 2/5/97 to 1/8/97 ata
Lonawala andi from 5/5/98 to 4/8/98 at New Delhi. (Copy
enclosed,w1tg #he RAJYA SABHA unstard Question No.1483

to ‘be answereq'on 11 Dec, 1998). The 'answer given by .

. L .
Ministry of Human Resource Development (Dr.Murli Manohar

| ,
Jushi) (copy enclosed as Annex.No.19).

t
{

ammMmuxAL No e S
4,23, In:tﬁe above question was informed the applicant

has not been confirmed since a dlsc1p11nary
case| is pendlng against him. As per order
NO. 6-9/98/KVS/(AR) dt. 23/2/99. The Assistant Commissioner
and Diséiplinqry Authority writes in ‘that 1letter in
) P . :
para No.6 ,;hgs come to the conclusion the chaéges of
misconduct/misbehave levelled against Sri L.N.Yadav~

)
are not maihtainable and reéequired no further inquiry

into the case.fand order. to dropo all the charges levellel
i

against Sri L.N.Yadav vide charge no.F6-9/98/KVS(AR)

i

dated.20/3/lé9é). (copy enclposed as Anex.No.20).

(}iégfyi//” “Contd..9/-



r'l?..
““I b \: .'x: P . V 17‘9-\.0!11, »
o - Q
e 9 . (H- WL e ,f..!{.,.)_, ) J
4,249 As per Letter No.F-12-17/97-KVS(Admn.-I dt.
3/2/99 as per YogamuTeécher Possessing a”

Bachelor's Degreé with 3 months training in Yoga from
a recognied Institution. working in Kendriaya Vidyalaya
Weeafo 1/1/96.
Entry Scale Senior Scale Selection scale
5500175~ 6500-200- - 7500-250-

9000 10500 12000

Yoga Teacher not possessing qualifications mentioned
at (A) above. will be entitled RS.4500-125-7000 no senior

& selection scale be given untill they acquire the said

qualification. (copy enclosed as Annex.No.21).

P

4.2$1 Since 1981 to 3/3/99 the unqualified Yoga
v \)J.Qe\'\'\-”\v N ' )

Teacher was taking the same scale equal to

qualified trained teacher as Letter No.F-1/2000-KVS(0O&M)
dtd.11/9/2000 the joint commissioner (Acad) writes to
All Assistant Commissioner as you are aware that K.V.S.
has taken the exercise to stablize the sections in K.V.S.
because of budget constraint and to use the available

infracture created by K.V.S. 'The Staff sancticn also

taken out from those K.V. who have more than three i.e.

RGOS e—aS AN X s NO=N O

L
totaly unjusticer%\a
~

4,%§; As per Rajya Sabha unstarred question No.405
tob be answered on 3/12/99. In that question Hon'ble
Minister of state- in the Ministry of H.R.D. replied
the Govt.is not going to make certain modification Hi%Eﬁfjojﬁ/;

Policy pertaining to Yoga Teacher being imparted in

KeVe

COth....lO/—
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5. Ground-for-relief .with.legal -provision:
5.1 The applicant has passed the Graduation from

Punjab University and 1 year deploma in Yoga
Education from Kevalyadham. The Applicant has also passed
certificate in sports from National Institute of force.

The applicant has been appreciated by many doctors,

professors and Head of the Departments . The principal

of Madarai: the Dean Govt. Medical college +«Madurai and
Registrar of Punjab Yuniversity has appreciated him
with. their certificates that can be seen from Annexure

No.3 to 16.

‘ P
5.2 As per Order No.l3 dt.3/3/94 1like and C.T.

ot app and

the selection grade also be given to me since
1982-83 as Yoga Teacher were appointed'in 83 i;\N;C.T.
of Delhi Govt. had given to 91 Yoga Teacher granated
selection grade from 1/4/1984. Their qualification was

Graduation plus 3 months.

5.3 In K.V.S. the scheme was entrudﬁce in 1981
. on and experimental basis the essencial
qualification was Matriculations plus knowlege of yoga.
The scheme of Yoga Teacher in Govt.of Delhi (N.C.T.)
was start from <i983 with the qualification graduation
plus three month training the Board of Governor were

apprised of this decision in their 63rd meeting held

on 21 July,1998.
W“’

e
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64 BETAIL OF REMEDY EXHAUSTlD, UU7en®s o

The applicant beg te state that there is ne ether
alternative remedy under any rule available BPefore the _
applicant than te appreach the Hon'ble Tribunal way of filing this

eriginal applicatien.

7¢  MATTER NOT PENDING BEEORE ANY OTHER COURT/TRIBUNAL

The applicant further declares that he had net previeusly
filed any applicantion;writ petitien er suit regarding the matter
in resééct of which this applicatien has been made befere any

Court of Law er any ether autherity er any other Bench ef Thee
Tribunal and/er any such application writ petitien er suit is

‘pending befere any ef them,

8,  RELIEE SOUGHT FOR:

Under the facys circumstances of the case the applicant

prays for the femx fellewing reliefs,

8.l Quashing and setting aside selection and senier ‘scales -
crder Ne.of Yega teachers in K.V*Jw Latter F Ne, 18-1/99-VVstdn |
(Adm 1) dated May gth 2000,The applicant frem selectien and senier

scale frem 1983,As per Ntc Yega teacher were given, -

KX
"

- Contd,,, seeeel2,
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INTERIM RELTEF PRAYED FOR

The applicant dees net pray fer any interim relief in the

case}Howerer,the Hon'ble Tribunal may be plessed te direct the

respondents that pendency ef this applicatien shall net be

a bar fer censidering his case,

10,
. self)

1Xy

12,

This applicatien is filled by persen (by the applicant
3 _

PARTICULARS OF POSTAL ORRER;

l. I,P.0, NO. 26563852

11, Date of issue s 14/11/206C,
11l,Issued frem  ;G.P.0.Guwahati,
iv, payable at : G,P.C, Guwahati

.\./\

List of =Xk enclesures:' X /L/A
As stated in the index, [} ‘



VERIFICATION

l, Shri L,N.Yadav,Yega teacher werking in Kbndriya
Vidyalaya,Dimapur,46 yr.eld do hereby the statement in

paragraph 1 lts 12 are true to my knewledge'and have ne

suppressed any material of fact,And I sign this verificatien

on this the Sresscssess daY Of léth NQV.ZGQ@,at Guwahc‘ti.

SIGNATURE
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| KENDRIYA VIDYALAYA SANGATHAN

ﬁ#ﬁo 18-1/99-KVS (Admn 1) Dated : 08-05-2000
P
The A$sistant Commissioner ¥ ];)\

K.V.S., A1l Regiocnal Offices

SubjeFt : Revision of Pay Scale of Yoga Teachers in Kendriya Vidyala-
i % yas clarification regardipg.

! .
|
|

Sir/Madam,
L/ In continuation of this office letter of even number dated

3/1-? 1999 on the subject cited above, I am to say that references
have been received from various quarters seeking clarification rega-
rding the manner in which the three tier pay scales circulated vide
lettelr referred to above will be given effect. In this coennection it
is‘clbrified that the period of residency required to move from one
tier of the scale to the next xgx tier is with reference to the period
the person concerned is borne in that scale., The period of residency
does ‘not have any cotelation with the length of service the person may
haVe:been in service befere coming into a scale in theg present case
since he eligible Yoga Teacher would be taken into this scale with
effeét from 01-01=1996 only all of them would be placed at the lowest
tier of the scale and their residency peried would start from there,
Copies of this letter may be sent to all the Kendriya Vidyalaya under
your'jurisdiction for information and compliance. This issues with
the épproval of the Competent Authority. h\

~

'H;/,@e +l Ppplicoml™  Yours faithfully,
o Heat

CJJ}/ sd/-
(:E (S B Chaturvedi)

Dy.Commissioner (Acad)
Copy, to:
' 4. A1l Officers/Sections at KVS (Hgrs)
2. A1l recognised Teachers Associations
3, F.No., 18-3/96-KVS(Adm-1)
L4, Kendriya Vidyalaya, Moscow/Kathmandu
5. Guard File,
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SELECTION GRADE LIST W.I.8

R
_YOCA TEACHERS . B

GOVEFRNMENT O} NATIONAL (‘.‘/\l"l'l'.“_‘L TERRITORY

OF DELNL;
DIKEC YORANTE OF EDUCATRON:

ESTABLISUMENT IV BRANCI:
T : OLD SECTT: DELIN .54 -
© Office Dvder Mo, 13
- ORDER
On the recommendations o the Dzpartmental Promotion
L Commitice, the following Yoga Teachers (Maule und Female) are
- hereby grunted Selection Grade inthe Pay Scale of Ry, 740-88C (now

Wieir provation period iy devordance with the instructions issucd by
Covernm:nt or fudia, Ministry of Education and Social Wclt‘gl,rc vide
their leter Mo, A22U71-UT- | dated 2610 November 1971,
wntitled o oy e atcarlonis eileet from the above date,
Callowed sclecting Giaide subject 1o condition it the

They are
They are
benetie of
Comeenunt WG T Ictunded 1 (he Goverpment-account if they are not
© oundcligible fis Lrantol Seicetion grade ars subscquent stage due to
any chiange in the seniority for any reasons. T B

S, Sty Nanwe of the wiacher Disit. where 'D.0O.B, D.O.A.
~ " No. - No. : Working as Yoga

. Tr.

Yopn Teachers (Male)

. Shirj

l LPraveen Kumar Bhardwayg Novth - 30.7.59  7.1.83

2 '.‘..N'\l\,"::::m‘\l sSugh Thekuar West 30.11.53 10.1.83
Y A Vianudey Yhanmg Sautly 5.2.58
?:7"5;;:;7;?&1»;!\:1(:mmr Raineera — N“‘""s Vai R

"Dated : 03-03-1994.

revised G Ry, H-10-2900) wee.f, 01-04-1984 subjeet o completion of

rsedecting grade will be withdrawn and amountadenwn by them on this 2

LI Vi Devi'(Dhingra)

South 8.2.52° 11.1,83 "%
lZf.lf[.Harjsh Arory - - . Nm‘l!i 6.60,53 05‘1.83 e i’ :
13. 16.Neclam . Centml 17.56 07.1.83 5
1. 18.Sunita Rao (Sharma) * South 12.5.59 131.831¢ & -
15. 21 Amita Sethi West 187.60 181,83 ;-
16. 22.Neelam 0 Nem 30.7.61 05183} *
17. 24.Mini Suchdeva (Verma) South 29.6.61 15.1.83
18. 293.Tulsa Runi(SC) Soutly _10.5.54 05.1.83 f‘

. ' : NG Ray) 8 i
B E - A Joinll)ircq'uru[tiduculluu (\din) " P
No. DE - 14 (06)/89/Esu. 1V/P11/9788.9368 b

Dated; 3.3.94 - 5 .
Copy forwarded 16 (he tollowing for in{umml-iun and necesSary
action:- _ . B : B
1.Dy. Director of Education, Distric E:m/\ycsI/Norlh/Souxh/Ccmrul_,__ LE
DethiNew Delhi - with e dizections that the above orders in. e
respect of Femilde Yoga Teachers atSeniority No, 10 & above "E

-ure subject 10 Vigilance Clearance atthe District level, ~ 77

X

he Education Officers of concerned districts.
3.All the Principals concerned. L

4.All the PAOs, Delhi Administration, Delyi,

3. Controller of Accounts, Mori Ga, Dclhi.l o
6.D.E.O..(Co-ordinuxion) Direciorate of Education, Delhi.
7.President GSTA, Delhij, BERE

8. Teachers concerned thrbugh Principal /D.D.Es.

9.PA to Secy. (Edn.)/D.E./AddID F. (AYL.D.E. (A), Dte. of Edn,,

Delhi. :4:
(O s

-

10.Guard File/Office Order Files Co— - _ '
’ (N.C, KAY)
¥\ %%2@@ c ;?' ' m ﬂIA// ‘ JOINT DIECTOR OF 1 1D01va 00000 oo eee
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- T Ka.malya,dhama
Shreeman Madhava Yoga Mand;ra Samiti

Lonavla ( Dist. Poona ).

"%%%%%%

\
%3
)

This is to certzfy that |
S)éw o(?vcmv /\/waW ”7‘2&0@4/ PR

(Sessiom N Qog/ %
of G S. Collcge of Yoga and Cultural Synihesis, Loncvia
* has completed the course of siudies, wnstituied -
for the Diploma, 1o the sazzsfaczzon of the

:%ﬁ%%%%ﬁ%h

o
R

oA 0 Y B 0 B¢ IR TE IR

Dk o authorities of the L.amm‘ and so the
U
i - . 7 e
i = DIPLOMA IN OGA ”;DUCA 1
= T o
H ¥, oloe
l ; € 1§ con]erred on ]nml her i
% B4 E,{-'f' " T ' e e . ?-é
A i It testimony wherzof is set the seal of the Samui. o
C Ser LS e 1 . . e
b % Subjects for the course of studies were : %
! 3 A : O P
e IS Py o
AN S/ 9 ia: BB Theory : ‘ if"
BT = 1. Yoga and Mysticisim “':‘
i 2. Yoga and Cultural Synthesis - - ' :;,
gw‘ 3. Anatomy and Physiclogy of Yegic Practices ;,f;
- % 4. Yoge and Menial Health L ' t.,‘,
R 5. Yogic Texts ' 2%
- : % ’ 1) Practizal Training 0 Yoga | _ (’,:‘
e : I} Practice Teaching %
H e o
LB .
55 LN - Hel S‘F:’ 20as placed mG Jrad&mudﬁ W theoiy, 3%
o » oo
v % . 5 o
o Grade SSecand in Practicals and Grede > ihiec! in Teaclzz'z" ;%:
. \w- :’!-’h;-
S Overail Grade Obtained_S &cond e
, o <) %
A - : S B ! ./ :Qv: .
Y ) H " . KV— N ‘/\//\/\ﬂﬁ/\’%‘@\a/\/‘/q‘ ,l" 1"4 &/ 1. ‘?&.
’ ;,:.'g; 7 Secretary. . - { Y . Chairme &, - ::,:
2 Kaivalyadhama Kaivalyadhama ey
. @ S.-M.Y.M. Samiti S. M. Y. M. Saniti i
SR TR 2%2 Lonavla ‘%'“"A 3\15} !qq 6 g ‘,DAA/‘ \i;
PSR _ w3
IV = L S|gnatura of ¢ }'bxplorrm':ﬁder R
' v e dﬁn
.ﬁ\ I A .Q » Ay gy %*
D I e R R R 0 iﬁ-.r!'@*}"ﬁm*‘%*}'f.
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National Institute of Sports
> Necti Bagh, PATIALA-14T001. (INDIA)

5‘3.,.-, | Puone : 74472 -
7 ma ““"%&Z‘?“%ﬁe b Grams ; NATINSPORTS =
R 0394-704 | /' Telex:0394-204
- fdmw: DIRECTOR
) (}mmm R. L. ANAND
_ [ t NC:SRU/CC/ 38— 19/86 /NIS
) } | - Mays 30,1986 - o
e 'I’L WHOM IT MAY CONERN e
P WS IE This is to certify that Sh. Laxmi Narain S/0
A Sh .Budhram! attended a Six Week Certificate Course in
e, AGjm'hsticslhela at Gangtok (Sikkim) from 306.12.1976 to
. a7 +9.2.1977 under the Mass Sports Participation Programme.
C o ® - He was qeputed to undergo the course by the Education
e Department. Government of Sikkim.- 6h+—Llaxmi Narain was
) \wm mnder category B securing 63% aggregate marks
e _ in theoretical and practical examinations held towards
L.~ - the conclu?ion of the course.
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Hnmime 07 (L2 T N
it KENDRIYA VIDYALAYA SAUG.TH .o
AHMEDABAD REGION, REGIONAL GE

- ) KYA CAMPUS
BN KEN:RIYA VIDYALAYA .
o SECTCR-30, GANDEINAGAR (GUJAR.

Dé;:.ed : g\" u qu

OFFICE _ORDER

vt

121-1/98-KVS (AR)

ted
on the recommendation of DPC, Sre. ch;ieiingiﬁg e
the folloSingwteachers with effe;t from';hindividualz-
t?:ale of pay as mentioned belowW against eac
s ,

- e = m s e = m e == . te of
Sr. -Name and Designation E.Z'kirln; apptt. in  apptt. in
‘ No., of the Teacher o the pre- the Sr.
! ' sent Scale
H . i - §c§1§ -)----'--.‘
T : 6500-200-~10500
¢ Ordinary Scale :
i Le
: . .Rajkot 30-08-86"  30-08-98
! 1. Smt, Raj)Rani R b . -
t * PGT(Eng. Y 26-08-98
. L 1t 26-08-86
' 2, Sh. U.S. Singh No.l Sura Ry
L D G b B -
. MISC. CATEGORIES : Ordinary Scale : 5500-125-9000 _
| Sr. Scale :  6500-220-10500./
| . T578H. €N, “Chauhan ~BME Daroda | 19-09-86  19-09-93
pET . " .:‘j” - ‘v ‘ .’-IJ': ' - :ltn-.‘v“ o o "“ . .. '. -
2. Sh. HM. Shah AFS Baroda ~  "2740186 & 27-01-9g
-BPET e o :
3. Smt. B.B. Patel EME Baroda 18<05-36  18-09-93
’ WET (G)
4. Sh. D.R. Solanki Chandkheda 29-09-06 29-09-9g
Drawing Tr. . o :
50 Sh. K.Do patEl SAC Ahmedabad 01”10-86 01"13"98
.. .Drawing Tr, .
6. Sh. N.K. Dohra CNCC Daroda 20-.09-856 30-39~90
Librarian .
7. Smt. N.M. Dhatt CRPF G'nagar  18-09-86  13-09-9g E
Librarian . '
8. Sh. Bharat Mehta Rajkot 23-09-86  23-09-97
Librarian
9. ‘Smt. v.s. Christian SAC. A'bad 19-03-35 19-03~97
Librarian
10. ' smt. Asha. Joshi Dantiwada 20-12=85 20-02-97 .
Librarian '
11, Sh, K.L. Awasthi AFS Baroda. 22-10-35 22-15-27
Librarian '
12, sh, s.S. Sinha AFS II D1-04~81 J1-34-93
Librarian Jamnagar .
(1640-200-10500)
¥oga Teacher : Effect;ve from 1-1-96 : Ord, Scale : 5500~175-35 " ;
e . Sr. Scale : 6500-200my ~ *J
! f//I: Sh. L.N. Yadav ONGC Mehsana 24-10-81  01-01-3¢ } g
ﬂ I pr— —ne— v e T
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NO: F y4~179922000/KVS (AR) Accts.

St ONGC , ﬁéhsana

1

..// /QO’)M gL ivo /Y P=ege ,'(/g

Vo A P L o T

i ' ' '.\.\ i_f'
LV

4 "/
0
A.Cs Tele/FAX No.  027i2 2136]]
X Gram : *KEVISANG’
" ! Tele Phcne : 20711 Admn, 'E.
i | 21350 | Accounts

WT’I ERip i)

, (81 waleg- sgrersig-gurn)

KL NDRIYA VIDYALAYA SANGATHAN

~ (Regional Office ; AHMEDABAD REGION)
FA'WIF, 142/¥, A€ 3" e, niNATI-% £ e e (TRUA) ¢
Quarter |No. 161/4, Sector No. 30, GANDINAGAR-382030

(Gujarat)
f?am : 26 r\l"\\ \qﬂq

,
v

' |
To. | <&
/3:) '
The Principdl
Kendriya Vidyalaya

| J |
Sub:~ Fixation of pay in Senior Scale i
granted to Sh. L.N. Yaday, Yoia
Teadher wee.3, 1=-1-1996/ "

» 8ir, i

’ Consequent upog the grant of Senior Scale weef - \
1 1-]1996 to Sh. L. N. Yadav, Yoga Teacher vide this

i i

| Office.letter No. F.2143/98-KVS(AR) Dated 21 -3«.1999.

- the pa of sh, Yadav may be.f ixed as under
- er 8 e a» e -l'- - e, e i ---------- oa. A
' 'pate’ Day in ordinary scale Pay in Sc.niol’
as on 1-1+~1996 Rs, Scaie of Rs.
. S§~175 9000 - 6500-200-~10500
' ! "/

1-1-96 .(6200)/ 6500 .

. with the date
of Next incre- 7
ment 1-5-96.

; ~ 1f otharwise

admissible ‘

M ar e A e S ) @ M e W M an W P @ G ™ s M e e e = -

Necessary erlztry regarding the fixation of pay
may be made 1n the Service Eook of Sh. L.N, Yzdav,
under proper atti:estatlon.

t :
. [ Yours faithf 11,

[ ‘Ilgl\w caw
| Sugpit. cf Account.

AN
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9$wwwLWoMTP%MN@ ez> .
KINDITYA H‘rqwauma DANGATIIAN % -

P
. t
'

l . t

. \.; ‘ ' ‘ I ' 18. « Institutional Area
{ (]

v | ! shahosd Jeet 8ingh Marg ' '
I . uwmmx-xroou D
| | ! . T
- | : \ ' ! U
no.r.xa-a/ol-ﬁvnﬁannn-x) Dated ¢ 24~02-1998 ;#liy
' | o e t:'*“"‘.' |
! | . ! y o w “
. Thalassistant Comuissioncr ! ;.f. '
o+ n - Kengdriya- -Vidyalaya dsagathan -= ce - e “F.

ALL [ REG IONAL OFrICES, .

b
sub} s Reviaion of qu] Soale of Yoga Twachers « Grant
of three tier lpay scale,
S eemocree E

‘. « Ay
. | '
t
. ' B ] )

.
) ' e !

Bir, i . . =
. ) I 4

I ant to refer to the subject cited above and to
say that a proposal for grant of Psy Boale to Yoga Teachers
' at par with 107Ts/other Mioc. Categories Teachers has already .
boeuh sent to the Jinlstry of NRD faor n:conuary upprovale As
soon as the ¢oaision 48 conveyed biy ths Ministry of NRD, the
vame will be communigatod. KVrn in your Region may be ‘
infprumy accordinglye u.r \ :

i

) . | ' \’c{uﬂ falthfully,

. ' 1 ! Q
. ! ! [ B
1 R ' ‘ .
1 . CAeAl

( PeXe TIWARI )
DY, COMMISSIONER (ACAD)

[ L

'
P

COnz to i~ !
i I | '
1, : . All Racogninsd ‘Teachers Associations.
M v ) 8he. Laxmi Narain Yadav, Yoga Toachor, KV ONGC
! Mohsuna w.‘.th reforuvnce to his ruprevsontation on i‘~
{ tho uteop pepors of Ro,2/« each (five sheets) 1
‘ ’Md.t.d 17“2.90; 1. sm waes I -, . [ ‘ -x“i
| ! V! : Co
Jo | ' E=IV 8egtion l't;ogm-.hor| with raoprosentation on the |
I ] stamp papers of Re.2/- each (five sheqty) dated )
. | 17-3-90 for taking action on other {spuecs, et
4.. The Prinaipal, KV ONOC mhna'nu with o requost to
 dnforni shed N Yoedov, Yuyge ‘twacheyr of his vidyuwlays
! . ecwordingly. R AR AT
| .

, . ,
l! o : h \ &U},(\,
. DY, COMMISSIONER (ACAUL.)
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RELIZVING ORDER

Shrl/m "’< - ’A’ \/-'498/}4'/ r ' 70ga Teacti=.,
Kendriya Wiyalsya NO' ML LG e Tepor=Z ialis
vidyalays & [ 7/ '\J/AN in cmnection with attendiny 3 months

9{_‘ f - ..

‘Yoga Tre_.ining cour ﬂs\,\S‘ch MaySS o 4th aug
Letier NO. P4-1/BXKVS{ica) Yoga 1Eg. Seted 28.0 .

- LT D

New pelhi wvile
he/she was zelievei on 4.8.189 (W) afzer
period.

2 1SS Lt P - YL s o B S i~
nv/ﬂb'é' was n?2t frcvideld free DC\:A‘.L;J’; & LO02grnTs.

\ oAy
B .
r

S K A S A L 37
YO9¢a Teacher . Vs 0o

KoVaiO_ Mis c s 7 o R

~
Cu?_‘, _O:_ . o
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UNSEPAIILED QUESTION 10,5950

)

.. IO DE ANSWERED ON 3pp WY, 1994

e o VAIS, v 13, 1916 ( S}d’g\.
L * APROINTHENT op YOG

A TENCHERS IR KENDRIY: v 1p

Yi\LiXH3

T Nory o be pleoased to refer o the
reply given to Unstarred Question No, 4022 on aprdl 19, 1994
&nd"stat.o; |

(@) the detagly of 8cademic ang Professy

which wer ‘

v K I " T '
these ars 2PRlicable
if s0, the rouom‘hl'u:ofor;

BNt N . . | ‘
©) “““whethes "°“‘°"P‘°“v"!‘.¥¢~“ B

Y faoflicies vo
Teauhrn ¢yp wiabling they to 4cquire
.au:wuuom;

|
) 1£ 80, the detayys thereof, ang
) i1£ noe, reasons therefors;
, I N‘BWER - ce
DEPUTY MINISTIR pop EDUcaTION ANp CULTURE 1N i ., L
HIKISTRY op HUN. N RESCURCE p VELOPMEMND - o :
hmame . 'ﬁ.‘ - ———— — ‘
(KuM, SELJA)
Tthmmﬁwmﬁrtﬁrwzmgmhmr
. b 'cg 'Zﬁj'c'g'&'zT"REEB}'dIn"g"EJ '1'5&'5££atISE'EGEEIEE€'d‘by‘
£iya 'I.idyalaya sangathan, the Yoga teaching Schema wag .‘v'v,“ 0
Clucad. 4n lendriya Vidralayag Prely on ap oXparimenta) .
R . ST
-, ) | *
"wy ;:‘é\"" -

Aromaperto I] - Pegent: @ I

- e ——— ol .



wag envisaged ag tempo:ar(
‘ M

N
?

, : 50 4. ,4,.
bégis initially for' a pariod of one year, -Since the scheme

and eXperimant.al hho.cauenulql
qualifications Prescribed v

. dary with a practic

.training. The scheme was exten

Meeting halg on 27.12.88,

regular Oone,

1) Graduation i, any'aubject o ‘
‘ 2) Minimum 9 flonths to ) yuar tratlning (n Yoga
in a Facoyndued Limtdkut g, : \
A2hi ven, gip, Lo

,Lglwgqqhigli The compatant authority dGcorded permission '
Lo Yogu Teachears for ¢rpearing i higher €Xaminationg evens _
voyond ¢ha limite o2 103 Pewsariueg 4 kduoution Coda of

€habling them to. acquire
Kendriya‘VLanlaya Sangathan strictly for the purpose off

hicicr Quolifications by them, .-

e e et o . e ——

- - -
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L Q)  Pade N
A. Cs. Tele/ITAX No. 02712 21361

: ~ Gram : ‘KEVISANG’

' Tele Phone : 20711 Admn./Eo
? 21360 Accounts

(FE P ST 2

(A=ity g7l aEmzIaz -AT)

KENDRIYA VIDYALAYA SANGATHAN

{ (Regional Offica ; AHMEDABAD REGION)
w027 a9 re ¢ Az . 3., aifiaar-zs2 636 (YAUA)
Quarter No. 161/4: Sector No 30, GANNHINAGAR- 382030

' (Gujarat)

6—9/98/1(\/3(.’\’.:{) | ‘ Frare 23 FEB 1999

Oate

! ORDER

[//VEREAS, disciplinary proc-edings under CCS(CCA)
Rule, 1963 was contemplated against 3h LI Yadav, Yoga Tea-
cher. Kendriya Vidvalaya, OiiGC Mehsana as per the instru-

ctions contained in KV.(il,) letter o, F 8- 4/97-VVS(Vig)
dated 07-01-1998.

i

02 WHEREAS, a preliminory inquiry against the said

Sh LN Yadav, Yoga Teacher was ordered to inquire into

the alleged charges of misconduct and unbecoming behaviour

of Sh Yadav, appointing Dr 59 Pandey, Princinal, KV No. 1,
MR Campus, Ahnedabau by the unders 1qn°d in the capacity of

Disciplinary Authorlty vide otfice order No. F 6-9/98/
KV S{AR) dated 23-01- 1998

s aam.

03 WHEREEBS, Dr SH Panuey, I0 submittea Inquiry Report
together with his observations and findings into the charges
levelled against sh Yadav, CO after conduct of inquiry

vide his letter No. KVA/Conf/97-98/778 dated 04-03-1998,

04 WHEREAS, the undersigned, after careful examination
and verification of documents on records of the case as well
as Inguiry Report and findings of 10, issued charge sheet
vide letter No. ¥ 6-9/98-kvS(AR) dated 20-03-1998 to the
said Sh LN Yadav, CO together with copies of preliminary
inquiry and related documents informing the CO to submit hie
written statement of defence within 10 days of the receipt
of the aforesald memor andum dated 20-03-1998,

t

05 - WHEREAS, Sh LN Yadav, CO submitted his written
statement dated 04-01-1999 in defence against the articles
of charge tramed vide meno dated 20-03-1998 vide which he
refuted all the charges and offered unqualified apology for
the inconvenience and embarrassment caused to concerned
persons.,
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o © 06 WHEREAS, the undersigned, being the prescribed
* Disciplinary Authority, after considering the aforesgais
statement/representation dated 04-01-1999 of Sh LN Yadav;.
CO in the lightgof articles of charge and suppox’:ting_,%_d‘oig;t'
: ments on record, and has come to the conclusion’ that. the"
AR _ charges of misconduct/misbehaviour levelled against
Lo . Sh LN Yadav, Yoga Teacher are not mairntainable ’and’
- no further inquiry into the case, v
. .
b o7 NOW, therefore, the undersigned hereby.ordé;ﬁa’%g;
] " -drop all the charges levelled against sh LN Yadav,Yoga
Dt ~ Teacher, vide charge memo No. F 6-9/98/KVS(AR) dated
- : '~ 20-03-1998, Lo
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_ d LN Yadav
: i r T Yoga Teacher
. l £0 " 'Kendriya Vidyalaya
| : i - -ONGC Mehsana
/%7 . copy forwarded to s-
; ‘;{_ “ .. Regd ap.
P3 A ‘- P . . . R . / .
[ g L The Principal, kv onge Mehsana alongwith.a "spire
- “oLNELL - copy - of: above order for keeping in the Persp’hé‘.ﬁ,‘:i‘-
r . S - . N » Yoga Teacher, He is al so reqiiegfed:
C e e Sary entry in the Service Book £ IR
i : iloner(Admn) , )
. . S ‘ : Gt
' rative officer(vig), xvs ‘New: DeLh
, to'his letter pno. F 8-4/97LKV§§3‘7 )
~01-1998, | : -
- ! : {
-
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”‘"”’ N, 8i TO REP! RT IU’V“{QEON AMHD GRANT

~% 3 - TIER PAY SCALE TO YOGA TEACHERS 1IN

'iff .‘Ek? L 51' YA VIDY&LAYASL

With  the COIlCUF’C'}CC and approval of the Financial Advisor .
of the MHRD and Chairman, Kendriya Vidyalaya Sangathan, the
' 'ii pay u..dle”] as per the recommendations of the Vth Central Pay
MSSION We re implemented for Group ‘A, B, 'C' & 'D' categories
?ff’, and non- m“chmp staff of Kendrya Vidyalaya Sangathan. Thc
L of Governors were apprised of this decision in their 63rd meeting o

y Z1stduly, 1C9F

o

J ‘or the revision ﬂnd grant of 3 ties - pay scale to
i par with, their counterparts in the NCT of Delhi
consideration of the Ministry of HRD v.hose
were subsequently concumed in by the Ministry of

pendiniee) andé I T of the
ing deolsion was taken:

Yopn 1 xf“ ’r* of hendiiya Vidyalays as, having qudimf atlons at ]
aris i the NCT of Delhi viz. pos\cssing,n

sl - - Al Yy i
”V \) 1 ’D“ ,n/ VY e,t.l‘; [.“.IC

mar Wit \f""‘f(, SHrstee
nths' training in Yoga -from a

mon
*?nztji:.:z?. v«;ii‘: ‘nc 1 ced 10 tise < three uer pay
. . O M

- 1-0 ;LSJ_L g

tag L.,u

Yy Scale Rs ‘3,300 17’ 9,000 ,,

i% :

! ’
Renior Sgale Rs. 6,500 - 200-10,500 °
Selectdon Scale Rs. 7,500 - 250- “_.1 0

"i‘:"vtw"", who do noet fulfil the ppescribe
{lbe ehtitled 1o the above pay scales oniy from. the actual date
they acy ilﬁxrc the quatifications. Tifl such time they will continge in
!;}"1:3. qof pay of Rs. 4,500 - 7000 which is a rcpldu ment sealc
. 1,400 - 2300 wee. f01-01-1996.

1

3 "l\if"ml‘i()ﬂq

Ic< Talrman, VS, h?’ been in 'em‘uw 5!

7 KVSiAdmnp- ')fiaL ¢ the hd Tebrus ry, 18O

g)t-

The ¢

e

vigho V‘ icr h

4, Suhmme f01 favour of kind informadoen oi' he Poard of
CIOVEIOrS. ' ' -

i
y
i
!
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RAJYA SABHA & : '

I e

Unstarred 'qu}estion Nb.l 198
To be answered on Date March 5,1999
14 Phalgun, 1920(Sake)

Policy of Promotion to Kendriya Vidyalaya Teachers.

1198 Shri Gaya Singh, ' o
Wﬁillgthe Hon'ble Minister of HRD please tell that:-

a) Is it a fact that Kendriya Vidyalaya teachers called as'Miscellenous' are not

For promotion under internal promotion Quota whereas trained graduate

teachers of ._’sbobc su grade are entailed? And
b) If yes, its reasons and basis?

ANSWER

P

Minister of HRD (Dr.M M Joshi)

(a)&(b) Aécounrjng itd Kendriya Vidyalaya Sangathan (Appointment, profnotion and

seniority) rules 1971, :améended from time to time, 50% post as of PGTs & TGTs
filled by promoting TGTs and PRTs Beside this on completion of 12 years service

they are entitled for'senidr scale and further own complication of twelve years service

they are entitle for seléction grade .

' The ?:sotcalled miscellaneous’ category of teacher namely music
teacher, Drawing Teacher, Physical education Teacher, Yoga Teacher, SUPW
teacher and Librarians!. The teacher of this category is-entitled for senior scale and
selection grade . o

From ﬁ']%:sdf MISC. category, Drawing Teacher, Physical education

Teacher are entitled to PGT . Music Teacher are not entitled for promotion to TGT.

1

Other teacihe% of MISC. category are not promoted to PGT as there are

no such post available to them.
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IN THE CENTRAL ADMINISTRATIVE TR IBUNAL :GUWAHATI BENCH

AT GUWAHATI

ORIGJAL APPLICATION NO.399/2000

Sri L N Yadav e.se.Applicant

-8~
Union of India & ors..Respondents

~

The respondent No.2 and 3 and
4 above named beg to file their

written statement as follows =

1, That all the averments and submissions

made by the applicant in the original application
(hereinafter referred to in short as the application)
are dehied by the answering respondents save and .
except what has been specifically admitted herein

and what appears from the records. of the case.

2. That with regards to statements made

in paragraph 4.1 to 4.10 of the application the

answering respondents have no comments.

3e That with regard to statements made

in paragraph 4.11 of the application thelanswring
respondents have no comments as they are matters

of record.

contdese
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4, . That with regard to statements made in
paragraph 4.12 of the application the answering
respondents beg to state that the applicant Sri ,,'
L(N vYadav wés wrongly granted senior scale with —
effect from 1;1.96 by the AC concerned. The three
tier pay scale has been adopted for this category

of post with effect from 1.1,96 and the applicant

is requireé to work in the enﬁry pay scale of

R5+5500 =9000 wee.fo 1.1.96 to 31,12,2001 that is

for 12 years to be eligible for grant of senior
scale . The senior scale has been wronglngranted

to sri L N Yadav, Therefore it has been withdrawn

by the Assistant Commissioner,Kendriya vidyalaya
sangathan(hereinafter refe red to inshort as(Kvs )
concerned Qide office order NO,F.21-1/98 ~KVS(AR)
dated 30,3,2001 ., |

~ Copy Of the office;) order NOoF 21-1/

hered#with and marked as annexure-~l,

5. That with regard to statements made in

paragraph 4.13 of the application the answering res=- |

pondents have no comments as they are matters of re-

cords.

6 . That with regard to statements made in
paragraph 4.14 of the application the answer ing res=

pondents beg to state that the applicant does not

contdeee
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fulfill thee eligibility criteria for grant of
senior scaleeson the other hand he is entitled to

get the entfy scale only as on date that is Rs, 5500-9000,

.

R That with regard to statements made in

paragrarh 4.15 of the application the answering res=

. pondents beg to state that the pay scales of Yoga

teachers of KVS cannot be compared with other posts

of KVS or posts with identical nomenclature in other

" offices.

8e That with regard ﬁo statements made in

parageaph 4.17 of the application the answering res-
pondents beg to state that the qu.alification for the
post of Yoga teacher was revised in the 52nd meeting
of the Board of Governors held on 17.12,1988 and it

was fixed as “Graduate with 9 months training in nga?

e That with regard to statements made in

paragraph 4;18‘and 4,19 of the application the answer=-
ing respondents beg to state that the submissions made
by tﬁe applicant that services of YOga teachersy who
do not attain prescribed qualification are going to be

terminated is not correct.

10, That with regard to statements made in
parageeph 4.20 of the application the answering

respondents have no comments.

11. That with regard to statements made in
paragraph 4.21 of the application the answering

respondents beg to state that the Board of Governor

contde oo
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Of KVS in the meeting held on 20,4,95 further revised the
qualification for yoga teachers as "Graduation and 3 months

Yoga training from a recognised Institutions.®

12, That with regard to statements made in
paragraph 4.22 of the application the answering respon=-
dents beg to state that the submissions are indicative
Of wild imagination on the part of the applicant with no

substance whatsogesr .

13, - That with regard to statements made in
paragraphs 4,23 of the application the answering respondent
beg to state that the submissian made in this paragraph

are not related to the case.

14, That with regard to statements made in
paragraph 4.23 to 4.24 of the application the answering
respondents have no comment as they are matters of

record.

15, ’ That under the facts and circumstances of
the case it is respectfully prayed that the Hon'ble
.- Tribunal may be pleased to dismiss the application

with costs.



“VERIFICATION =

I, shri D K Saini,son of Shri C L Saini, aged
‘about 51 years,presently working as the Assistant
Commissioner ,Kendriya vidyalaya Sangathan,Maligaon
chai'ial'i,Guwahati Regiona do hefeby verify that
thé statements mde in paragraphs 71, 9
are true £o my knowledge andthose made in paragraphs

4,6, % .11 are based on records and nothing mate=

rial has been concealed thereferom,

Place : Guwahati

Date 3 o} ¢ 20el .
Broceiiaalon

DEPONENT



AT GUWAHATI o>
ORIGINAL APPLICATION NO.399/2000
SRI. L.N. YADAV ....... APPLICANT

UNION OF INDIA & ORS.. RESPONDENTS

The applicant beggto file a rejoinder
as follows :=-

1. That with regards to statements made in paragraph
4 to 15 of the written statement af the respondents the
answering the applicant begsto state are denied.

2, . That with regards to statements made in para-
graph 4 of the respondents the answering applicant beg to
state that shri. G.R. Khurana Sr. Admn. ,Officer, KVs

( H.Q.) New Delhi with reference to his letter NO.18-1/99
KVs.(Adnn. =-I) dt. 26-3-2001 as per this letter senior Scale
of the applicant has been withdraw. That letter has not
given by the respondents to the applicant. The respodents
give only Office order NO.F21-1/98 - KVS ( AR) dt. 30-3-2001.
In paragraph 4 The respondents answering the applicant is
required to work in entry pay scale of Rs«5,500 - 9,000/~
wee.f. 1-1-96 to 31-12-2001. But as per Office order above
saild senior scale to Yage Teacher cannot be granted before
01-01-2008. As per Hon'ble Chalrman of KVS and Hon'ble
Minister of HRD Govt.of India in RAJYA SABHA unstarred
question NO. 1198 to be answered on March Sth, 1999. As per
shswer Misc. Categaries teacher like Physical Education
Teacher , Music Teacher, Yoge Teacher, SI'PW Teacher etc.
apoeld be taken into senior scale after 12 years of service
as per KVS ( Appointment, Promotion & seniority ect.)

Rules - 1971
Copy'of the Rajyasabha unstarred question N0.1198

- ¥= is annexed herewith and marked as Annexure -1

3. That with regards to state mbats made in

Off ice holder NO.F21-I/98 - KVS (AR) 30=3-2001 of the
written statement of Paragraph No.4 Annexade - 1 of the
written statement of the respondents the applicant answer ing
beg to state that as per JOPHPUR BENCH, Central Admn.
'Tribunal O.A. 284 and as also of the Hon'ble Suprém
‘Court. "NO RECOVERY CAN RE MADE FRO1 AN EMPLOYEE, IF THE

OVER PAYMENT WAS DUE TO WRONG CONSTRUCTION OF THE PART OF
ADMINISTRATION."

: Copy of 297 SWAMY'S CAS®E -LAw DIGEST -1996

‘ - £ - Ipo
444 is annexeqg here wti§iand marked as annexure - 2 . /
| \

No.
S
Y
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ﬂ ' That with regards to statement made in paragraph No.6

oﬁ the written statement of the respondents the answering applica

-qt beg to state that the applicant fulfill the eligibility
cﬁ@teria for grant of senior sca;e'and selection grade scale.

.Frbm 1983 - '84 as follows :- B

lﬁrThe applicant is working in KVS since 24-10-1981. as a yoga Tre
’v\Z.LThe applicant was ccnfirmed_ wee.f. 24-10-83 ‘
3.LApplicant is Gradute from Panjab# University.

-

?h.wApplicant has passed One year Dlploma in Ygga Educatlon ﬁnxm .
inése531on 1980 - '81 from KAIVALYADHAM = LONAVALLA ( Maharastra)
Kaivlyadham has been aceepted as ‘National Institution in the Field
f %oga education by the Ministry of HRD Govt. of India.

5 @ppllcant has passed Certificate Course in Sports from N. I.a.
-%.ihhe applicant has also Experience as a Physical Edn. Teacher
%t‘bovernment Higher Secondary School Mangan (Govt of Sdkkim )

- ?he applicant has attended in service course Lakshmibai
ﬁational College of Phys1cal educatlon Guwalior and Jubbalpur.
4. The applicant is specialist in the field of Yoga appreciation
Hetter by Dr. J.S. Makhani Prop. & Head of Dept. of Orthos-
pedic (Sursery) Goa Medical College on 3-07-81.
9} |Appreciat10n letter 4issued by the Principal‘of KV Madurai
(Tamil nadu ) vide -letter No. MDU No.6-4/LNY/273 dt. july 31, 1983
as Rer this letter (Certificate ) the appllcant is specialist

i@ ﬁhoronic diseases and having very rich knownledge on disease,
pfeVentébion and cure. Yoga teathing has a nice .effect and
impaLt on students.

\l_._—-

- 10. TLe applicant was also been appreciated by Dr. Venkatapai Prop.
& he“d of Dept. POHARMANOLOGY . and Dr. K.R.JAKOB M.S. Deam:

GovtL Medical College of Madurai (T.N.) ommdm all eahdse said are
maLeyln para graph 4.1 to 4.11 of 0.A. 399 / 2000.

Thi

answerlng respodents have no comments ‘as per written statement
of t le respodents para no. 2&3 .

5. h That with regards to statement made in paragraph no.7
‘of‘tJe written statement of the respondents tbh@answering applicant
beg to state that the pay scale of ‘yoga teacher of KVS can be
coﬂpared with NCT(National Capital Territory) of Eelhi. In NCT.of
ﬂ%iLgOga teacher of KVS having qualification at par with their
couPtér parts in the MCT of Delhi yoga teacher,VIZ possessing a
Bacheloris Degree + three months- training in yoga from recog-

nisedﬁ Institution, will.be place in the three tier pay structure.

ﬁ Copy of the item No.8: to report Revision and grant of

3 Tﬂen pay scale to yoga teacher is annexed herewith and marked as
annemed -3, ' : \ d ' '

4j{§jfif”’ - Contd.. =3 -
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5. : That with regards to statements made. in paragraph 8 to 11
of the respondents in written statement the answering applicant beg
to state that the scheme of yoga teaching in KVS was approved by
the (BOG ) Board of Governers Im #%¥x of KVS in its 39th Meeting
held on 12-02-1981, }%ga teaching scheme in KVS was introduced'on
an experimental basis in 1981 and extended on vyear to year.620
posts of yoga teacher were sactioned and 354 yoga teacher JOlned

in the grade of 425 - 640. The essential quallfication percribed were
Matrlc/Higher Secondary with a practical knowledge and experience
of yoga training. EVALUATION OF YOGA SCHEME AS FOLLOWS : - ‘

1. The evaluation of the yoga scheme in KVS. was entrusted to the
Administratxve Staff College of India sHyderabad in Sept.1982 . The
Institution in its report said that the scheme was too recent to be
evaluated and recommended.

2. Another evaluation was conducted in August, 1984 under the
Chairmanship of Dr. P.D. Shukla, former Vice-Chairman KVS. The reco-
-mmendations of this Commnittee were considered by BOG of KVS in

its 47th Meeting held on 26-9-1986. #md

3. Further reviwed in the Ministry of HRD in the light of
National EBdlicy of Education 1986 which promoter intergrated develp=-
ment = of Body and mind in BOG 47 meeting held on 26-9-86 decided
to made the scheme regular one and prscribed Educat ional qualifica=-
tion Gradution plus professional qualification one year training in
yoqa for the post of a yoga Teacher in KVS, 6 years eawer given to
accure educational professional qualification Yoga teacher who don't
posses the requistite qualification with the prescribed period will
be ‘automatically stand terminated. and compotant authority permissg=-

ion to yoga teacher for appering in higher examination Fehind the
limit of 10% .

4. The BOG in dts 52nd meeting held on 27-12-88 it was fixed
a ,

Gradute with 9 months training in Yoga. :
- :

5. In BOG 58th meeting held on 20-4-95 maintain graduation +

three months training in Yoga.for conformat ion Yoga Teacher.

6. Yoga Teacher who do not possess gradutlon + 3 months training
in Yoga will be in the scale of RS 4,500 - 200 - 7,000 till they
accure the Gradution + .3 months training Yoga they will be ptaced

in entry pay scale RS 5500-9,000.

7. . The proposal for the revision and grant of 3 tier pay scale to
Yoga teachers at par with their counterparts in the NCT of Delhi was
then under considzration of the Ministry of HRD whose recommendations

were subsequentiy concurred in by the Ministry of ¥§g¥%s5. - ¥ -
Finance ( Deptt.of Expenditure)and after the approval of the Chairman

KVsS, the following decision was taken :

3\*0}? .

Contd e - 4 hand
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7. ? f That with regards to statements made' in para grapha No.5

and v12 to 14 of the written statements of the respondents the answ-
ering applicant beg to state as follows :=-

1. The applicant representation regarding pay scale of senior
gcale and selection scale on stamp papers on dated 17-2-98 to the
respondents at per with NCT of Delhi the respondents informed the
applicant a proposal meamrk for grant of pay scale to Yoga teachers

at per with other Misc. categories teachers has already been sent
~to the Ministry of ﬁRD for necessary approval. E«IV section togeth-
er . with representation dated 17-2-98 for taking action on other |
issues. The respondents send the applicant 3 months training along
with un qualified Yoga teacher . The applicant has already passed
one year training in Yoga Education in 1980 - '81 £rom KVALIYADHAM
2. The applicant threatened to self immotating if his confor-
mation senior scale and selection scale grievances not be settled
then Commissioner told the applicant' you are get then £he applicang
withdraw is self immolation. But a base less discipldnary Case start
against the applicant but after some time the'respondent drop all
the charges 1levelled against the applicant vide charge memo No. F6~

- 9/98/KvS( AR ) dated 20-3-1999 and granted the senior sxheme =am#
scale and conformation on dated 28-3-1999 and senior scale from
1-1-1996 .

3.. , The applicant save Govt. of Indias at least moeethan 20
Crores that ungualified Yoga teacher ( Matric + one month training)
"were getting the same seale along with quilified ( like the appli-

- cant from 19812 to 3lst.December 1995 .

4, The respondent withdraw the applicants senior scale when
he went to get Guwahati OA 399/2000 abkove regarding selaction Grade
5. Unqualified teachers are gatting TA & DA and earn leave
in complaction of Yoga 3 months training like VIRAPPAN because
unqualified Goa teacher became unguarable headace to the respon-
dents .

8. Thet with regards to statement made in paragraph 15 of
the written statements of the respondents the answering applicant
that to state the strength of any educational 1Institution lies
essentially in its teaching facﬂty. Unless the teacher ,are dedicated
well: trained and well equipped the objective of p&gﬂg;gding quality
educatjon is difficult to achive. Thls is true all more in an Institu-
tion Xike XKW2 which seeks to be a pace setter in school education
teacher‘is the King pin of Any educational institution . Updating of
hils knowledge which is so very necessary. Yoga teaching scheme’ intro-
duse in KVS 1981 with Matric + knowledge of Yoga may be one
mdnth‘ﬁérmore on the other hand in the BHCT of Delhi starts Yoga
educat ion in 1983. The NCT of Delhi Yoga teacher viz rprossesing
‘bachelor's Degree with three months training in Yoga.

457 'Yoga teacher were appointed in 1982 - '83 among 91 Yoga

\ (:XW; 94/ Contd =5-
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fTeacher ( 20%") got xnnx&xxsgheme Selaction scale from 1983-84
FS per ' RAJYASABHA' unstarred question No{_jg3)to be unswered on

5th March 1999. Was answered Hon'ble Minister Resource Develop-
ent and Hon' ble Chalrman KVS. Selection Grade,Scale to yoga

9} , The applicant beg to state that the proposal for the
revision and grant of 3 tier pay scale to Yoga teachers at par
with their counterparts 1n the NCT of Delhi. Yoga teacher of
ﬂVS. having quallflcatlons at par with their "counterparts in the

YCT of Delhi viz. possessing a Bachelor's Degree with three months -
training ;n Yoga. The Yoga teacher of NCT of Delhi grant selacti

#On- Grade seale on the basis of III CPC recommendations,Govt.
jas implement the planning W.e.f. 1-8-1976 regarding 10% to 20%
] |

>or categary '‘C! &‘D" Subject to fulfill specific condition
10. - The _applicant beg to state that duties and responsibi-

' lity of Yoga Teachers of KVS and Yoga teacher of NCT of Pehli

!

are same . Both's Yoga teachers ( KVS & NCT of Delhi ) qualif ica=- -
tions are same. Both are based on recommendations, made by the
“entral pay Comm1551on set up from time. to time the Principal

édﬁpted and the factor taken into accounts need invarfhaply are

%ame. Consumers price in dex to which pay scale and related

élso k®ew being same. The equation of pay under Central pettern of
1cale are TREXXREHAKIBRXVEXRAYXNAARRXCEREXRXXRRKKRXAXZR Same . -
ihe applicant as per rejoinder of the appldcants in para No.4

fulfill the illlgibllity criteria for grant of senior scale

e

ahd _selection grade scale . Should be ngen to the applicant from
#983 - '84 .,

Copy Of the RAJYASHBHA

Unstarred question No.X¥¥¥ 153

is annéxéd herewith and marked as

" - » ~ annexure No.-4

11. - That uﬁder the facts and ciréumstances of the Case it is
respectfully prayed that the Hon'ble Tribunal may be pleased to
g}ant the applicant selection Grade Scale(finﬂ senior Sbale( and}

\(“$s1dency period would start from 24-10-1981 with costs.
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Pl§ce ¢ Dimapur.

- VERIFICATION - &57

I,L.N. YADAV S/0. Shri. B.R.YADAV aged zbout 47 years

presently working as Yoga Teacher in Kendrgya Vidyalaya Dimapur
dd

-11|‘

-oncealed thereform.

hereby that 'all the statements made in paragraph from 1 to

are true to my knowledge and nothing matterial has been

i

DEPONENT.

le  :20-08-2001.
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- RAJYA SABHA 7(

Unstarred question No.1193
To be answered on Date March 5,1999
‘ 14 Phalgun, 1920(Sake)

Policy of Promotion to Kéndriya Vidyalaya Teachers.

1198 Shri Gaya Singh,’
| Will the Hon'ble Mimister of HRD please tell that:-

- a) Is it a fact that Kendriya Vidyalaya teachers called as‘Mlscehenous are not

-1 For promotion under internal promotion Quota whereas trained graduate
teachers of sbobe su grade are entailed? And
b) If yes, its reasons and basis?

ANSWER

Minister of HRD (Dr.M.M.Joshi)

(a)&(b) Accounting to Kendriva Vidyalaya Sangathan (Appointment,promotion and

seniority) rules 1971, amended from time to time, 50% post as of PGTs & TGTs
tilled by promoting TGTs and PRTs Beside this on completion of 12 years service

they are entitled for'senior scale and further oyn complication of twelve years service

they are entitle for selection grade .

The so called miscellaneous' category of teacher namely music
teacher, Drawing Teacher, Physical “education Teacher, Yoga Teacher, SUPW
teacher and Librarians . The teacher of this category is entitled for senior scale and
selection grade .

From these MISC. category, Drawing Teacher, Physical education

Teacher are entitled to PGT . Music Teacher are not entitled for promotion to TGT.

‘ Other teacher of MISC. category are not promoted to PGT as there are
no such post available to them.



kScuiill e

yaTeT i Gya T 1150

-‘a-'ﬁvﬂ——‘-—-

~-~~0~

T WTAE Iaarm fawTa W g8 gATA &7 J|T m’*i o :

L am’l Ulé qa & Te ¥=R19 fayten & Towe 197 ATHIED
o ¥ “fafau” gfuah‘f:mag gaT aTar 2, "FTEHliE crE:T‘-:rfa ster
¥ yEa cra’r-—:{ﬁlt ¥ g3 agt & wsfe @gn J8 ¥ gnﬁaa}gvaﬁm

5A% o7 € 1%
m afg ar a’r 5Hm @r mrm € m saqrr nm‘urt @[T % 9

‘r R

| 3 @ T e

nTAd aarm faeTd HAT ssro AT n:f’ret aheft §

jof ot faf :| dwO-ARG X gurEntfua ¥y Tagraw @ ffAgla,
geT=afq, a’f‘(&'a'dT yrfe] fagerady, 1971 ¥ ¥FRa ¥, FATHBIEX
et e gfm‘ua @ foget ¥ sox gg pwn: gifua FATae fagst
v @F I aﬁalh’ma’rafamra%mh% ( zay sfafve,
| grufas s, gﬁrﬁzra?wmfnmaﬁ'wwmm fis 12 adl 87 daT
qTY TTH a¥ afzta ynTd 5 faw atv s=g 12 af Y ¥ar g¥T &
i q?gﬁ?ﬂﬁﬁﬂﬂﬁ%fﬂ?trﬁ?é'fﬁémfﬁﬁvﬁﬁ'ﬁﬁﬂﬁ{ﬁ6‘(0E’rl

Togst J%T sfay éfvﬂ aroa: &nta foeet, sar fngst,

AT TRG ToaT fowst, sTafgse TowaT, g?"‘Ta”TLzN., gt *ﬁﬁ‘ st
aTETes & & n‘aﬁm yfop. ' Ger arar e | 59 YTt 3 fags TAOTRee
a4 grT WA W’ gfysd aadnrd ﬁ'{ et ﬁﬂm » tow aTx % | galw

-~ -
T —
[\)-/ ooooooo
IR . .

P TV SR R AR TP o P TR S i




FATETER fm-xas sm”rﬁa fswrs mh raraﬁ-*? ﬁ&;lo ;‘ ”’mﬁ aa' Yy L

tha?‘afa’sfavrrﬁEl

”7ﬁﬁ foue g'fsrfaa FTATAS fﬂ&m sévﬁng e X geT=ata 3
fow T A g m’rﬁ 9’fm‘ua ?arﬁa foent ¥ 2 ¥=Ag TwmTau @153
TN AR B ey, ?armfrﬁﬂ 'ﬁ'lﬂo saﬁes i :ch’f TTRT
ﬂa-gffmas&awh% R

| | ?&ﬁﬁukﬁﬁ*ﬁmvvmﬁ“mﬁ%%whcaﬁ?#n
%favmaﬁémﬁasﬁcramfuﬁﬁmThsvawqeﬁﬁt




o\

4“4 SWAMY'S CASE-LAW DIGEST—1996/1

DCRG. This is not sa, in the preseat case. In the instant case, the applicant
is very musd in servicé\and overpayment aftér detection of error has sought
sd after duc\potice, by ips@@lments, to be recovered from his
regular salary \We must al}
in overpayment
codified in the

overnment servant, which aspect has been
unts Department has been successfully
al, which was not the case in the case-law
cited. Considering al 3
the OA has no merif and we dlsmlssthcsan}cacoordmgl)’- Qmmuw No 2
297. Swamy’s CL Digest 1996/1 — —

CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH
R.B. Saxene v. Union of India and others
O.A. No. 284 of 1994 Date of Judgment 23-11-1995

No recovery can be made from an employee, if the overpayment was
due to wrong construction on the part of the administration

Facts: The respondents after having fixed the seniority and pay of the
applicant from 1-8-1989 passed an order on 12-8-1993, and subsequently by
the impugned order, dated 8-2-1994 the respondents themselves examined
and found wrong stating that fixation was due to mis-interpretation of rules
and started recoveries of excess payment made, at Rs. 1,000 per month.
Against the said impugned order, the applicant challenges that such
recovery which has a crippling effect cannot be passed and relied upon the
order of this Tribunal in O.A. No. 477 of 1994, Mahaveer Singh v. Union
of India and others, decided on 20-9-1995 and the Supreme Court judgment
in Sahib Ram v. State of Haryana {1995 SCC (L & S) 248] in which the
Supreme Court held that no recovery can be made from an employee, if the
overpayment was due to wrong construction on the part of the
administration and not because of any mis-representation on the part of the
employee concerned.

Held: In view of the fact that the judgments of this very Bench of the
Tribunal as also of the Hon'ble Supreme Court, we feel that there is no case
for the respondents to order any recovery from the pay of the applicant,
now having allowed him ante-dated seniority from 1-8-1989. The OA,
therefore, succeeds and the impugned, order, dated 28-2-1994 is hereby

quashed.
298. Swamy®s CL \ 1996/1 1
CENTRAL ADMIN TIVE TRIBUNAL M /
BOMBA
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STEM NO 8. TO REPORT REVISION AND GRANT

A% 3. - TIER_PAY SCALE TO YOGA TEACHERS IN

KENDORIYA VIDYALAYAS, X b
| N A

. .

Wu.n the concunencc and approval of the F manczal Adpvisor ¢ .

of iie MHRD and Chairman, Kenddya Vidyalaya Sangathan, the
revised pay suales as per the recommendations of the Vth Central Pay
Cor'l nission were implemented for Group ' ' 'B','C & D' categories of
.~hizzp and non-teaching staff of Kendriya deyalaya oangathan The
it of Govzinors were apprised of thzs dccxsxon in their 63rd mecting

*wc on Z1st July, 1698,

“ T:o proposal for the revision aud grant of 3 ticr pay scale to

-

sy teachers at pag with thsir  counterparts in the NCT of Delhi

\,t L Bsenicver

et Ui wpser  consideranon of the Ministay of HRD whose
cmemewencoings were subscquently concurred in by the Mnmsm of
Ceoene (Do of Bxpendivire) and after the approval of

e VS, e olowing decision was taken:

1 Peschers of kenddniya V:dyam).;s having quuhﬁg;mu-xx &Y
£ -1 with (helr Counterpaits in the NCT of Delhi viz. possessing @
L ThTTATE Danre wvith three months' gaining 10 Yoga from &
Joesen nsttetion wild e placed indhe thre ter pay
ereeepe indicatad boow weef 010141996 '

HpieSsle  Rs 5,500-173-9,000
Jenior Scale . Bs. 6,500 - 200-10,500
R on Scale Rs. 7,500 - 250-12,000

R “feashers, who do not fulfil the proscribed qualifications,
i1 entitled to the above pay scales only from the actual Jute
Doy acanite the qu.;l.ucmonr Tilt such time they will continue s
the .--.k of pay of Rs. 4,500 - 7000 which is a tcplau:muu sunle
5 We 1,400 - 2300 w.ef01-91-199¢6.

e e aion aien by the Chatrmenn, K VS has been inplenemat,

vt deri Lo BT RVG Al ‘) fatee the Md Febuwny, !“‘ ‘.

E2E

© Submited for favour of kind informaden of - the Boars w2

Mo 106G

.

o e T g e = LI < N Pt e o= o 1 e o —
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RAJYA SABHA

STARRED Question No - 153
To be answered on 5 March, 1999
14, Phalgun, 1920(Saka)

Selection Grade Scale to Yoga teachers

153 Shree Jalauddin ansari

Shree Govind Ram Miri.
Will the Hon'ble Minister of Human Resource development be please to State -
(a.)Whether at the time of implementation of I CPC recommendations, the 20% post of
totai post of different categories were changed to selection grade?
(b) If Yes (So). Whether the post of Yoga teachers were changed under the position?
( ¢ ) If not. the reasons and justifications there of?

ANSWER
‘The Minster of human Resource Development
( Dr. Murli Manohar Joshi).

(a), (b), (c): A copy of information has been kept on the Sabha Patal.

Information given in answer report in ref, to stared question No 153, Part (a), (b)

$ (c) raised by Shree Jalauddin Ansari & Shree Govind Ram Miri on 5.3. 1999

regarding Selection Grade post to Yoga teachers.

(a) on the basis of Il CPC recommendations, Govt. has unplement the planning
W.e. £ 1.8.1976 regarding 10% to 20% selection grade for cat 'C' &D,
Subject 1o fulfill specific condition

() & (c) NCT, Gowt. of Delhi, has informed that out of 457 posts, 91 posts had
been changed into selection grade in 1982-1983 who had been appointed
carlier. In addition, No yoga teacher has been appointed after 1982-1983.
Union Territory Pondichery , Lakshadweep, Andaman & Nicobor Island has
reported that there is no post of yoga teacher in their state schools. Ibn the
Union Territory of Chandigarh, pay 7 scale of Central Pay commission is not
existence.

In same way there is no post of Yoga teacher Novadoya Vidyalaya and
Autonomous school system of Central Tibetian Schools. Kendriva
Vidyalaya Sngathana has informed that the planning of Yoga teachers had
been started in 1981 on experimental basis and their period were extened
upto 1986 by Governing Board (BOG) and was decided that Yoga teacers

NP
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